1

tion of the Companies
1058, read with clause (c) (i) of
the Proclamation dated the 6th
February, 1074 issued by the Presi-
dent in relation to the Siate of
" Gujarat:—

(1) Review (Hindl and English

Ahmedabad, for the year m:-'rc
(ii) Annual Report of the Gujarat

1973-74 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-5688/75).

(3) (i) A copy of the Report of
the Wheel and Axle Plant Committee
of Durgapur Steel Plant.

(il) A statement indicating the
progress on the implementation of
the recommendations made by the
Wheel and Axle Plant Committee
of Durgapur Steel Plant for the
period ending November, 1074
[Placed in Library. See No. LT-
9687/176).

Due notices have
been given under the procedure, I
will request you to allow Shri Madhw
Limaye and Shri Janeshwar Misra..
(Interruptions),

st s fwr (fEEaR) o
I ARz eE wE g A ¥
gt wor e § 1 Sfxer it & T
# wrr wyq wferr &t A g Wy A
it fireft ofY grerer % 1 wme gy wivfr
Y TOTT WY THOAT wTEY §, FEA W
aff wwT W
PROF, MADHU DANDAVATE: I

to tell you that I am demand-
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MR, BPEAKER: Do not tell that.

I was asked yesterday to give my
ruling on it. I said, I would give the
ruling ‘today.: I saw the Whole file,
I saw Mr. Subramaniam's statement
and I saw others, Mr. Madhu
Limaye, when you came to me, I put
it to you also.

SHRI SHYAMNANDAN MISHRA:
You have not told the House.

MR. SPEAKER: Kindly do not in-
terrupt me,
7z &Y WY qW w8} K e oy
oy I 7w 9, Af o I, 1w
ar Y€ 7€ ary adf & A frdr

ot wen faw : g R
it T 2

wew wgew c 3w §, T Wy
& wr @ wmam ?
FROF. MADHU DANDAVATE:

Will you kindly resume your seat for
a few seconds?

SHRI SHYAMNARDAN MISHRA:
The Speaker is not the master of the
House. Hy is the servant of the

et o feedee off o @ 7

wow e B g W
wfimet i afz 1 & avr i
Aegasm i et Frwfan ot &
wehrsEal
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& gf, a1 wrreT A gTOw AWy
TowT d5k ar 3 1 & wne¥ fig

WAMI: Even after a ruling is given?

wEw W W R W
wgr fr & wror whaw g, o QR
o ag 78 vy s & Wi agg Wl
U | wF wn e fr & wfang, A
g2 far g
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SHR1 JYOTIRMOY BOSU (Dia-

mohd Marbour): I want to seek
clarification. You main-

MR. SPEAKER: I have not heard
anything from the Prime Minister
(Interruptions)

SHRI C. M. STEPHEN: Are we
discussing it again?

MR, SPEAKER: The privilege
issue came because Shri Raj Narain
denied that he had received any in-
timation for further investigation.
Mr, Subramaniam produced that
letter and there was no question of
privilege left after that,

oft g forerdt : W o Y T
LR SRR
fore & wiw s ot o

PROF, MADHU DANDAVATE:
You try to understand the lssues, Mr,
Limaye is seeking your ruling.

Re, Q. 0. P, VAISBAKHA 18, 1807 (SAKA)

R"oQ‘o-Pl lﬂ

MR. SPEAKER: Whatever it be,
1 have given the ruling.

ot wq ford : wew g,
s fiew qirw oe ey fear & 7
g ware o § e ot qgewm ¥
wgr & e ag wed a2 a2 ft ot
sy wr werwwer Fefawro wndy 3 forn
wifgy, wafe =i wvag fg 7 wqr
& e o sftwdt gfieer et wir e &,
e deel WA ¥ ey
wra< %t feqm & A 237 9T wEr
T t:

It is a breach of privilege and con-
tempt of the House to present false,
forged or fabricaterd documents to

either House or to a committee
thereof with a view to deceive them.

e iy g § e o @) o oo
fast fefte w2 § ol v s sl
Wit &5 guww fodm ¥ @
LI (vaerwir)

W WERT oI A ¥ frw

g § e o s fregfer g &
I8 9x fafader oy wmar &

W W formd : AR oy e

sised by Speaker Mavalankar in the
Sinha case,

o ufn qew (efiw foet)
rus wTew WAt frre wfrw B

ot wy fomd : I fera o
wao fear ad, gedt gt wx &
ag, wWife 98 GeTC AN g
#edrs gt k)

SHRI C. M. STEPHEN: Bir, I #ise
on & pojog of order, [ want to know
this, You have given two rulings One (s
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SHRI SHYAMNANDAN MISHRA:
I am on a point of order,

MR. SPEAKER:
ruling.

SHRI SHYAMNANDAN MISHRA:
Firstly the statement made is not
The statement that a day

1 say not on the

BHRI SHYAMNANDAN MISHRA:
If that is go, it should have been in-
cludeg in the Agenda. That is not
BO.

MR. SPEAKER: It is not the prac-

Re,Q.O.P. 246

st ay fend . off Ao
wradt oweiw QA W v
IR AT FT T F

it wrw v fire ;o sl
e, »ft wverst, W A aaeT, st
&or w1 e foar g, w@rowm
TR e At & 2

full submissions. But, before we are
able to do that, you just spring on
ug your ruling.

SHRI R. S. PANDEY; What is the
point of order?

SHRI SHYAMNANDAN MISHRA:
My hon. friend, Shri Limaye has al-
ready quoted from the book by
Shakdher and Kaul. Butf, may I also
ou to the May’s Parliamentary
Practice (latest editiom)? On page
137, it ds clearly stated:

“It is a breach of privilege to
present or cause to be presented to
either House or to committees of
either House forged, falsified or
fabricated documents with intent to
deceive such Houses...."



3y} Re. Q. 0. P,

ot oy ek : oy wfeew dur
Rudr gy awr g

there I gave a rullng on that If you
think that there 15 something fresh
to tell about his document specifically,
you do s0 You camnot add in bet-
ween anything.

SHRI SHYAMNANDAN MISHRA:

biguously of commithng
forgery and the Member concerned
has produced what he claums to be the

original document refuting the charge
of forgery. Further, the claim of the
PM that she had asked for the origi-
na] document and drawn a blank has
been denied and not proved.

In the circumstances, we cannot
shovel the matter under the rug with-
out getting at the truth ang vindicat-
ing the honour of one party or the

The process of mscertaining the
truth, you will agree, cannot be left
to the accused, whoever he or she
may be. For, that would militate
against the principle of natural justice
that the accused cannot be the judge
in his or her own case.

All in all, in a matter like this, we

§
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remaing gpecifically
nemely, whether she told a wrong
thing that shy had written to Mr. Raj

MR. SPEAKER: I have given

12.57 hre.

PAPERS LAID ON THE TABLE—
contd,

CerTIFiEp Accounts oF Devnma DeveLop-
MINT AUTHORITY FOR 1070-71 wWITH
Avunrr RerORT

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI DALBIR SINGH): I beg
to lay on the Table a copy of the
Certifled Accounts (Hindi and English
versions) of the Delhi Development
Authority for the year 1870-71
together with the Audit Report
thereon, under sub-section (4) of
section 26 of the Delhi Development
Act, 1057. [Placed in Librgry. See
No. LT-9688/75).

AwNvAL Rerogr oF EMPLOYEES' STATE
Insurance CoRPORATION FOR 1073-T4
AND CoAL Mrves (AMENDT.) REGULA-
TIONS, 1075, AND METALLIFEROUS, MINEs
(AmenoT ) ReguraTions, 1976,

lay on the Table:—

{1) A copy of the Annual Report
(Hindi and English wversions)

VAISAKHA 18, 1697 (S5AKA)

Messqge from 250
Sabha

1973-74, under section 38 of the
Employess' State Insurance
Act, 1848, [Placed in Library.
Ses No. LT-9680/75),

(2) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (7)
Wmdmmmum

() The Coal Mines (Amend-
ment)  Regulations, 1975,
published in Notification No,
G.SR. 5§12 in Gazette of India
dated the 19th April, 1975.

(ii) The Metalliferous Mines
(Amendment)  Regulations,
19765, published in Notification
No, GSH. 513 in Gazette of
India dated the 19th April,
1075, ([Placed in Library.
See No. LT-9800/75].

BROCHURE ON SALARIES, ALLOWANCES
AND AMENTTIES OF MPs IN CERTAIN
ForeicN COUNTRIES

SHRI R. 8. PANDEY (Rajnand-
gaon)® I beg to lay on the Table &
copy of the Brochure on Salaries,
Allowances and AmeniTies enjoyed by
Members of certain Foreign Parlia-
ments. [Placed in Library, See No,
LT-9691/75].

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: 8ir, I
have to report the following messages
received from the Secrtary-General
of Eajya Sabha:—

() T am directed to inform the
Lok Sabha that the Rajya Sabha
at its gitting held on Friday,
the 2nd May, 1975, adopted



